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_aue Reco'ftry Certllcates seat by 
J:ncome-tu OtIlcers at labaipar 

1'241. Shri NitJraj Slnrh Cha1ldhary: 
-Will the Minister of FbwIce be 
peased to state: 

(a) the Dumber of revenue recovery 
'Certificates sent by the Income-tax 
-oIIlcers at Jabalpur during 1985-66 and 
"1116-6'1 to ColleotorB, District-wise 
1Iep8I'ately; 

(b) the number 'that were with-
-drawn because the alleged dues had 
"been. paid before the issue ot certi-
llcates; 

(c) the number of persons or firms 
;aifected by the issue of recovery certi-
:8cates subsequently withdrawn; and 

(d) the action, if any, proposed to 
be taken for the negligence in issuing 
-recovery certificates and causing 
llardships to assessees? 

The Deputy Prime Minister and 
-.uter of Finance (Shri MorarJi 
...... ): (a) The information is as 
-.nder:-

District 

Jabalpur 

Narsinghpur . 

Mandla 

Sagar 

'(b) 151. 

(C) 149. 

No. of certificates 
sent during 

1965-66 1966-67 

1920 3220 

109 326 

Nil 142 

2  6 

2031 3694 

(d) Revenue Recovery Certificates 
can be issued only within one year 
1rom the last date of the financial 
'7C8l' in which the demand is made, 
~ provided under section 231 of the 

UlO (Ai) LSD-13. 

Income-tax Act. To avoid any action 
being time barred an Income-tax 
()fftcer has to iaue a recovery certi-
ficate within this period in respect of 
any demand Which has not been paid 
or intimation regarding its payment! 
adjustment has not been received from 
the Treasury. In the cases mentioned 
at (b) above the main reason was 
non-receipt of chalans from the 
Treasury. 

The matter is however, being looked 
into by the Commissioner of Income-
tax and in case it is found that any 
certificate was issued inspite of 
receipt of chalan, necessary action 
including disciplinarY action, will be 
taken against the concerned officials. 

DemoUtion of MOSque In Bama-
krishnaparam, New Delhi 

8'742. Shri Jshag Sambball: 
Sbri Bamji Ram: 
Shri Bamavatar Shastri: 
Shri Chandra Shekbar Slnrh: 
Shri Gbayoor All Khan: 
Shri IL M. Madhakar: 
Shri LaWat All Khan: 
Shrl Satya NaraID SIDIh: 
Shri M. MerhachaDdra: 
Shri N. R. Patil: 

Will the Minister ot Works, Bous-
Inr and Supply be pleased to state: 

(a) whether it is a tact that a 
mosque and a graveyard have been 
demolished in Ramakrishnapuram, 
New Delhi by the local authorities; 

(b) if so, whether any complaints 
and protests have been received by 
Government; and 

(c) the action taken by Govern-
ment in this regard? 

The Deputy MiDIIIter of Works, Boas-
lnr and Supply (Shri Iqbal Slnrh): 
(a) An abandoned grave-yard and a 
dilapidated mosque existed within the 
land which was acquired under the 
Scheme of large scale acquisition, 
development and disposal of land in 
Delhi and were demolished after 
acquisition. At the time of acquisi-
tion ot the land, the place was beinl 
used for tetherinl cattle. 
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Rs. 30 per kg. and is ~  .. t a 
price of a"out lis. 800, per kg.; ,  . 

O:t) ~ (c).' TR.e ,Secretary, .Sl1ahi 
~  has l04g,ed a ~  to ~ 

~  vith the .Lt. ,Gpverno,r, Del):rl, 
'wbois looking into the matter. 

.&dl.t of AeeotQrts 1d Hindastalll 
~  

-tna. IiIbrI bbaq SlUDbhlaU: 
Shrl Chandra Shekbar ..... : 
SJpi JWnji ~  

Ori GhaYlIOr l\ll B:han: 
SUi J[. M. MacJhukar.: 
S.bri Kamavatar Shastri: 
SJui Latafat All Khan: . 
Sbrl Satya Naraln Singh: 
~  M. Meghachandra: 

WiU ,Uie Minister of Jlealth and 
~~ be pleased to state: 

(a) v.'4et.ber it is a fact that the 
Local ~  ()f Delhi Administra-
tion :e&emiDed the accounts of the 
.Hin(l\.lstQi DwakllaJul; 

(b) 'VIhethel' it is al£o a fact that 
On the basis of this report, an audit 
team ot Delbi ~  audited 
the acc,.mnU ,and found misappropria-
tion; an.d 

(9) th4! atepa the Tibbia College 
Board has taken against perscms found 
responsible for misappropriation? 

'Ilul l)epu.ty NiDlster In the Minls-
tr7,et ~  !Uld ,FamilY Planning 
(SI)rl B. S. Murthy): (a) Yes. 

(b) '·es. 
<c) '1he \l'ibbi./l ~ Board has 
suspended the Ass,istant Accountant of 
the Hiudustani Dwakhana, and the 
-matter is being investilltMd fUllUler 
~  Board.' 

PQuI! !)f qalJPD 

~  ~ .S.S. ~  WUI the 
~  :01. ~  be ,pleased to 
st.,w: 

(a) ~ it Is a fact ~  opium 
Ja purchased from eultivators at about 

''1' 

(b) if so, the reasons .. lo,," retainiOg: 
such a big margin of ~ and' 

'" . 
(c) whether Government proP9se to 

give more remunerative prices to the-
farmers? 

TbeDePIQY Prime ~  

'Minister of f'iDaJJce (SlI.rJ ~ 
Deai): ~ and (b). In 1966-67.p 
price at whiCh opium was· ~  

from ~  ranged from Rs.· 30 . to 
Rs. 36 ~  at 70 degree consistence-
.depending on the yield tendered b'y 
the cultivators. As a further incen-
tive, cash prize is awarded to those 
farmers whose average yield is above 
a prescribed limit. The overall aver-
age price works out to about Rs. 36: 
per kg. at '10 degree consistence. 
Opium is exported at about 90 degl!8e 
consistence, after drying and the price-
payable to the cultivators works opt 
to about Rs. 46 per kg. at 90 degree 
consistence. Before e:x;port, transport 
and processing charges 'have to' be 
incurred. It is not a fact that the 
opium is exported at a price of about. 
Rs. 800 per kg. The present export 
price works out to about Rs. 86 per-
kg. 

(c) In addition to the amount 
realised from the sale of opi!lm to 
the Government, farmers realise an 
appreciable amount from the ale of 
seeds in the market. The prices PaY-
able to the farmers for the opium-
tendered by them are ~ every 
)'i!8l' baving t'egard to the total reali-
sations from the poppy crop and reali-
sations from other comparable crops 
and as far as Government are aW8,l'e, 
the preseD t prices of opiUm ,arere-
m)lneratille to the fllrmers. 1'h.e ques-

~  whether the ~  .pri.ces given 
to the ,farmers need anr ~ 

w.ill be el[amined when .t!le q1,1estloD. 
ot tlle prices lor the ,next ciop sea.. 
is considered. .  , 




